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The following Act of the Tamil Nadu Legislative Assembly received the assent Of

the President on ihe P4th August 1994 and is hereby published for general
nfﬂrmation:—- .
ACT No. 23 OF 1996. D ‘,

An Act to provide for the removal of mnon-hereditary trustees appointed under the |
Tami] Nadu H_indu Religious and Charitable Endowments Act, 1959. ’ '

i
!
WHEREAS under the provisions of the Tamil Nadu Hindu Religious and ‘\
Choritable Endowments Aci, 1959 (Tamil Nadu Act 22 of 1959),the Temple |

Administration District Commitecs and the Temple Administration Board |
have bzen cmpoweicd to appoint non-hereditary trustees in respect of i @
religious institutions;

AND WHEREAS in exercise of the said powers, the Témple Administra-
tion District Committees and the Tem ple Administration Board have appointed
non-hereditary trvstees to the religious institutions; : ?

AND WHEREAS discontent has been voiced on a large scaleby the
gencral prblicin the matter of appointment of trustees and their functioning}
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to cease to hold

office.

AND WHEREAS in view of the general “celing ofthie public and in public in-
tarest,  aad for the proper malatenance il acabudntiuiion of the religious
institutions, it is considered necessiry lo remove the non-hereditary
trustees so appointed and fillup the vacancies;

Be it enacted bythe Legislative Assembly of the State of Tamil Nadu in the
Forty-seventh Year of the Republic of Indii as follows:— :

1. (1) This Act may be called the Tz.nil Nadu Hindu . Rcligious and
Charitable Endowments ( Special Provisions) Act, 1996.

(2) Tt shall bedeemed to have come into force on the 26th day of June

.

2. (1) Notwithstanding apnything contsined in the Tamil Nadu Hindu
Religious and Charitable Endowments Act, 1959 (hereinafier referred to in this
Act asthe 1959 Act), every non-hereditary trustee of every religious institutiop
appointed under any of the provisions of the }1959 Act and holding office as such
on the 26tk day of June 1996 shall cease to hold such office onsuch date.

(2) Onandfromthe 26th day of June 1996, the functions ofthe Board of
Trustees or of the trustee,as the case may be,of any religious institution shall,
until the vacancy is filled upin accordance withthe provisions of the 1959 Act, be
performed—

(@) by the hereditary trustee or trastees, ifany, of such institution, and

(b) ‘¢rhere is no hereditary trustee of such institution, by the executive
off~~r or ifthe Government so direct, by a fit person, who shall be an officer
ofthe Hindu Religious and Charitable Endowments . Administration
Department, not below therank of Inspector, appointed bythe Commissioner or
byany officer not below the rank of Assistant Commissioner, avthorised bythe

e

Commissioner in this behalf, .2 "7 .~

(3) Notwithstanding anything contcined in the 1959 Act,—

(@) eny von-hereditary trustee who ceases to be such nor-hereditary
trustee under sub-sectior 71), shall handover, within 2 peiiod oftendaysfrom the
26th day of June 1996, or within such further timc ~s may be gracted by the
‘Commissioner, anyrecords, accourts and properties of the rcligious institutiors,
which are ir, or have coine  inte, his possession or control, to the hereditary
trustee, executive officer or the fit person, asiie case may be, referred te in
srb-section (2);

' (b) if anysuch non-hereditary trustee fai's to comply withthe provi-
s.0nsof clause (@), he shall, op conviction by ¢ Metropolitan Megistiate or a Judi-
- ¢ial Magistrate of the firstcless,be punisheble with imprisonment fora term which
may extend to thrce years, or with fiae which may extend to five  thovusand
rupees or with both;

_ {c) the Magistrate roferred to in clause (b), may, pending the conclusion
of the trial, appdint a Receiver to.take possassion.of tha records, ageounts. and
propertias of the raligious institution from such non-heraditary trustee’ and the
remuneration, if any, paid to the Raceiver and other expanses incurrad by him
shall be paid out of the income of the religiovs institution coneerned .

3. Notwithstandirg anything contained insection 63 of the Tamil Nadu Hindu
Raligious and Charitabla Endowments (Amendment) Act, 1991, any aexisting
vagancy and every vacanay ocaurring in tha offies of non-hereditary trustees under

a pariod of one year from the 26th f June 1996 or withiri suely filst
ntgits exoeeding six months as the State Govarnment mav, by notifieation, speaify  in

section 2, shall be filled up in acgo qqg with the provisions of the 1959 A?t within, . 3
hél‘ 1 pc&;i% ‘1 ot 1
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il Nadu 4. (1) The Tamil Nadu Hindu Religious and Cheritable Endowmants (Special R=pea..
Prdinance Provisions! Ordinance, 1996 is hereby repealed.
of 1996,
(2) Notwithstanding such repeal, anything done or any action taken under
the Tamil Nadu Hindu Religicus and Charitable Endowments (Speaial Provisions).
Ordinance, 1996 shall be desmed to have been done cr taken under this Aot.
(S, coder of the Governor)
T k ' S A. K. RAJAN,
) . Secretary to Government,
S o o Law Department.
11} Nadig
6 of
o 4’\’
; ?IN;ED AND PUBMSMED 3Y THE COMMISSIONBER or ETAf'ﬁY AND PRINTING, MADRAS, (¢

BBHALF OF THE GOVERNMENT OF TAME NADU.
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The tollowing Act of the Tamil Nadu Legislative Assembly received the assent
of the Governor on the 14th December 1999 and is hereby published for general
irformation :—

ACT No. 48 OF 1999.

An Act to amend the Tamil Nadu Hindu Religious anl Charitable Endowmenygs
(Special Provisions) Act, 1996.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fiftieth
Year of the Republic of India as follows :—

1. (1) This Act may be called the Tamil Nadu Hindu Religious and Short title and
Charitable Endowments (Special Provisions) Amendment Act, 1999. commence-

ment.

(2) 1t shall be deemed to have come into force on the 26th day of June 1996.

| Tamil Nadu Act 2. For section 3 of the Tamil Nadu Hindu Religious and Charitable Endow- Amendment of
3 of 1996. ments (Special Provisions) Act, 1996, the following section shail be substituted, section 3.
namely \— v

“ 3. Filling up of vacancies of the cffice of non-hereditary trustees.—Notwith-
standing anything contained in section 63 of the Tamil Nadu Hindu Religious and
Charitable Endowments (Amendment ) Act, 1991 (Tamil Nadu Act 46 of 1991),
every vacancy occurred in the office of non-hereditary trustee under sub-section (1) of
section 61 of that Act, shall be filled up in accordance with the provisions of the 1959
Act ™,

(By order ot the Governor)

K. PARTHASARATRHY,
Secretary to Government,
Law Department,
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